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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEINCH

AT HYDERABAD

CA.1105/99

Batwean
Harish Chander
and

1, DirectorGenmaral
Geological Survey of India
27, JL wNahru Road

Calcutta 700016

2, Secretary.
Min. of pdiines
Sastry 3havan
New Delhi 110001

3. Sr. Dy, Director General
Geological Survey of India
Southern Region

Bandlaguda
Hyderabad 500088

Counsel for the applicant

Counsel for the respondents

Coram

A%ﬁon. Mr. R. Rangarajan, Member (Admn.)

dt,28-7-995

: Applicant

Respondents
: GVRS Vara Pras%ﬁ
Advocate

5. Narasimha Sarma
Sr. CGSC

Hon., Mr, 3.S5. Jai Parameshwar, Member (Judl)

"
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08.1105/99 / dt.28-7-99

Order

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn.))

Heard Mr. GVRE Vara Prasad, }:arned counsel for the
applicaat and Mr, M.C. Jacob for Mr. B. Narasimha Sh;rma
learned counsel for the respondents,

1. The applicant by the impugned transfer order Nn,1557-
B/70/HRD/STS/ME/39/20 dated 16-6-1999 (Annex.A) wasS trans-
ferred to Coal Wing, Calcutta with effect from 15-7-199% 1in
the public interest from Hyderabad as Mechanical Engineer
(Senior).

2. This OA is filed challenging the above transfer order

and consequently to retain him at Hyderabad.

He
3. The applicant has made tw%h?ontentions. They are :
i
1} His wife is working in Income Tax department and hence

(25

both the spouses ass(allowed to work in the same place, By

transfer he will suffer as his wife is working in Incomes tax dyt

and so cannot be transferred to Calcutta.

v tnaesfer of -
ii) The applicant submits that one Sri R. Jagannadhan who
was transferred to Bangalore by the sam= impugned order was
kept in abeyance granting him three months tim= to carry out
transfer, The reliever of the applicant who is posted to
Hyderabad as Benior Mechanical Engineer was also EnZEime to
carry out transfer
iii) The applicant is a heart patient and trahsferring him
to Calcutta is injurious to his health,
iv) His children are studying, and transfer at this juncture
will affect the studi=s of his children,
4. Transfer is an incidence of serviceuowagless malafides

e

are attributedﬁCOUEt or Tribunal normallyéfnterferes with
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transfers, There ar= no malafides attributed tn any of
the respondents. However, the applicant héé Submitted
his representation dated 23-6-1999 (Annex.B) addressed to liw
Respondent No.2 for reconsideration of transfer order. It
is stated that the said representation is still to be
disposed of,
5. In the above facts and circumstgnces of the case, the
following diresction is given

Respondent No,2 should dispose of his representation
dated 23-6-1999, Till such time the applicant should be
allowed to continue in Hyderabad 1in the Same capacity.
Even if he is relieved from the post and if the post is
vacant he should be put back to duty. If there are no
posts and Mr, Mishra, GK joins at Hyderabad, the applicant
should bc‘ggs;gh&cave till such time his representation
dated 23-6-1999 is disposed nf.
6. The OA is-éiﬁg:edﬁaccordingly at the aldmission stage

T

itself, ©No costs,

tﬂ?gggfﬁﬁ>4‘L/\J’7:;;:;Z;-/) (R. Rangarzjan)}

fember{Judl.,) Member (2dmn., )
1997

Dated : July 28, 1999 ﬂ” " '
Dictated in Open Court f% )
KL
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